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o194, feATae uaer
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fRaree UeY AR
A fREior fasmr

RITe—2, 12 SIS, 2024

Ho: Ylodlossgo (F0) TH (5) 38 /2019 ——IcT: BHME U & ISIUTA DI I8 Uciid sl
2 & BAMEd Qe WRAR P ARHN I R AEul-h A g AFa: T G g,

89—TSTUH / 2024—27—07—2024 (2555)



A T Fel SR § | ITTT TIGERT AR ARG oA ST & fob o uRes ¥ o
= fageoft # Afde v Tor 2, SRIed waeE & forg ufA &7 sreie sruféra B

2. I ARREEET U ) fdadl @, S S 9RRIa 81 96 8, @ SFeN & fog
9 1o, gaid 3R gAddead § Id UiddR SR URGRIAr AfeR AfRRE, 2013 (2013
BT 30) Bl IRI—11 D SUGEN D =TI SN DI I B |

3. Ydad gRT §RT Y il &1 JANT R gY IoguTd, BAmae Ueel 59 99d 39
QUHH H BRING G JAHINGT, 96 HHANNG] AR SHDI DI oAl DI fHAT 0 A H gaer
SR FETOT HRA AT SU—GRT GRT U ferar g g G Hraf b wel & forg

e § S g & o R Big mufed & dr
o7 & e@Efd & MR foRed wu d Y—arci= FHEdl
forTer (fRowo) @& et 31U+ Sufed SRR &R AdhaT ¢ |

N
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P
Al
2/
fiql
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Y
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A
© g
l

faremoft
NEI RERIG HIC] WRIRT 0 IHAT (IR
e ERICN)| G ATl 662 /1 00—04—46
HA TS . . fr—01 00—04—46
TSI g,
U Afd (e o) |
e fAtor T

RIe—2, 22 TS, 2024

wo: Modfloss=o (o) TF (5) 13 /2024.—J: RAMS UK & ISIUTA BT g Ui sral
g & RAed Ty WIR B WIN I R ARG YANE &g A Ta GRE
HUST /366 /10 9 USSd /366 /9, Tedldl AR, Tal AUSI, fRAME Uae H Ussd ¥ YR HUS!
@ fog ea UR—v g1 & fAfor =2g 9f oiivta et smuféra 21 ordva vageRT I' siftRifa
fpar orar © o Sad uRes & o f& = faaxeh & fAfde foar T 8, Swied v &
forg «1ffy @1 aroi enuferd 2 |

2. I AREEET U ) fdadl @, S S 9RRIa 81 96 8 B e & fog
9 a5, gAard 3R JAaRue § SfEd UfdaR &R URERIdr Af¥er S1fiaH, 2013 (2013
BT 30) Bl IRI—11 D SUGHN B =TI SN BT I B |

memmﬁaﬁmﬂvmm@qum fearae uawr 59 99y s??
SUhH ff BRI T ATHIRAT, 96 HHANRT] AR SHDI DI gl DI fHAT 1 A H
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PR SR FAUT BRI AT SU—ERT §RT AU AT AT 3 FHl BT Bl B D oIy
Hey WeR <d 2|

4. DI3 ¥ Radg =afdd G Sad uRes d ST 4 & 3l W B Amufcd & df
B & 60 faT @1 o@®y & o forRad wu & y—aroia |ATRAl
(UL &), et iy fawmT, e #vet (Rowo) & F#eT 3ol *imufcd SRR &R Fdhd © |

faawofy
et GENIG] IC| GRRT 0 IPHET (T Hio)
HUST Hex ORI HUET /366 /10 998 / 1 19—68
1392 /1197 /1 94—50
1199 51—57
1200 145—25
HA WS . . fhT—04 311—00
et REGIG IC] G 0 IS (@ #io)
HUST RSER yged /366 /9 1004 /385 / 1 1322—41
389 /1 209—31
FA TS . . f—02 1531—72
SICNECIN

g Afad (e o) |

PUBLIC WORKS DEPARTMENT
NOTIFICATION
Shimla-171 002, the 23rd July, 2024

No. PBW (B&R)(B)F (7)-2/2018-1.—In continuation to this Department Notification of
even number dated 27-07-2023, the Governor, Himachal Pradesh is pleased to declare the "Dangar
to Jahu via Lohat Bharari Bara-Da-Ghat Jahu road" in District Bilsapur, H.P. having a length
of 20 Km. as Major District Road No. 122 at Sr. No. 113.

Accordingly, the total length of Major District Roads in the State will be 4797.230 kms.

By order,

Sd/-
(DEVESH KUMAR)
Principal Secretary (PW).
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INDUSTRIES DEPARTMENT
(Section-A)

NOTIFICATION
Shimla 171 002, the 23rd July, 2024
No. Ind-A(F)10-4/2023.—The Governor, Himachal Pradesh, on the recommendations of

the Standing Committee, is pleased to declare the following land as '"'Industrial Areas", in the
interest of industrialization in the State, with immediate effect:—

S1. No. Name of Industrial Revenue Khasra No. Remarks
Area Village and Area
1. Industrial Area | Mauza Khasra No. | Expansion of Industrial area
Khadeen, Sub-Tehsil | Khadeen 306 Min. Khadeen, notified vide
Parwanoo, Distt. notification of even number
Solan. Area= 117-13 | dated 19-04-2022.
Bigha

2. Industrial Area Theda, | Mauza Khasra  No.
Tehsil Baddi, Distt. | Theda 435/398/113/1 | New Industrial Area “Theda”

Solan. Area = 11-01
Bigha
By Order.
Sd/-
(R.D. NAZEEM, 1.AS.),
Principal Secretary (Inds.).
fafer fawmr

RITeT—2, 23 TS, 2024

& TAOYAOSRO—F(9)—12 / 2021—lol.—=1 #HISl HAR, Afgadr & 39 fawmr an
SNTERTET A0 Uel0 TaA0 R0— ((9)—6,/2011—aio, f&HAIH 09—07—2015 §RT Ay & w4 H

far T o iR SHBI SuU-Aved A, RN RRAR @7 & A @ Wfiar agaarg
P D o0 uTidrapa fham T o SfR IAHT A Ayl & GRS § HH AT 443 W GOl (AT
YT AT ;

3R 1 AT HAR, IMFaT BT FIAR YAV-UF Q1P 31—07—2020 T A= o
IR T IR a¥ A 89 & SURId Hl SBIF I FHO-UF A4 & fofv 3maed
e fhar 21 Aed W 1952 (@i 1AW A% 53 BT 1952) Bl ORI 5 DI IU—RT (2)
P IJAIT ufsd Aresy H 1956 & fUH, 8 & UIguEl & dgd IIA™ AU Bl STD!
JudT Efy B FHIT W B A Ugel TAIMIBR B foIU Sdes HRAT IMaeqdh AT | Ifd: S
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39 0T @ U3 AT Uel0 Tel0 3TR0—5(9)—12 /2021—alol, i 20—04—2024 ERT G
THIO—TF TSRO 7 B 7 BRI gl Afeq SR far o | ieg 9 #éF @rfid 89 &
IWIT N 59 I § I9dT Plg 9Id1d 8] 37T |

ra: fedrae U @ ITguTe, At M, 1956 @ W 13 (13) @R Aedr Srferfm,
1952 @1 &RT 10(F) FRT Ua WAMGTAT BT YANT HA Y A1 FAGT HAR, ACY, IU—ATSH 18,
e RARAR &7 M A & IR | IR J91d A §CIY S BT Qe R ¢ |

M ET,

FERTETRT / —
(IRT HAR FTdTa),
|feg () |

[Authoritative English text of this Department Notification No. LLR-E(9)-12/2021-Leg.
Dated 23-07-2024 as required under Article 348(3) of the Constitution of India].

LAW DEPARTMENT
NOTIFICATION
Shimla-2, the 23rd July, 2024

No. LLR-E(9)-12/2021-Leg.—WHEREAS, Shri Manoj Kumar, Advocate was appointed as
Public Notary vide Notification No. LLR-E(9)-6/2011-Leg] dated 09-07-2015 and authorized to
practice as such within the territorial limits of Sub-Division Nahan of District Sirmaur and his
name was entered at serial No. 443 in the Register of Notaries;

WHEREAS, the certificate of practice of Shri Manoj Kumar has expired on 31-07-2020 and
he has not applied for renewal of certificate of practice and since then almost 4 years have lapsed.
As per the provisions under sub-section (2) of Section 5 of the Notaries Act, 1952 (Central Act. No.
53 of 1952) read with rule 8B of the Notaries Rules, 1956, an application for renewal of Certificate
of Practice was required to be submitted six months before the date of expiry of its period of
validity. Therefore, a show cause notice was issued to him vide letter No. LLR-E(9)-12/2021-Leg.
dated 20th April, 2024 for non-renewal of licence before removal of his name from the register of
notary. But nothing has been heard from him till today in this behalf and since then more than three
months have lapsed.

Now, therefore, the Governor, Himachal Pradesh in exercise of the powers conferred by
section 10(f) of the Notaries Act, 1952 read with rule 13(13) of the Notaries Rules, 1956 hereby
orders removal of the name of Shri Manoj Kumar, Notary Public of Sub-Division Nahan of District
Sirmaur from the Register of Notaries with immediate effect.

By order,

Sd/-
(SHARAD KUMAR LAGWAL)
LR-cum-Secretary (Law).
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fafer favmr

RMet—2, 23 SIS, 2024

& TAOTAOIRO—F(9)—12 /2021 —olol.—J# A <dl, 3ifdaaar & 39 fawmr @t
JNERTET A0 TeA0 TS0 3MRO—F(9)—41 /2005—<T<, f&AIB 13—09—2017 ERT Al Ufeddd &
w0 H g fear T of ok Su—Avsd AT, [t Revem & e dHmeil @ Widk J94a™
PR D oy uTidrapa fham T o SfR IAdT A Ayl & GRS § HH AT 470 W GOl [HAT
YT T;

3R 37ede, IR QAR feam, fSem Reer 9 ua fadid 13—05—2024 gRT G b
2 5 gl Aq <, rfdraaar, Su—wvsa AT, e Reer &1 g ke 18—12—-2018 &1 &1
T %;

31 AT Uasl & IroguTd, Ayl ARRM, 1952 @I ORT 10 Td Al 94, 1956 &
M 13 (13) gRT Ue il &1 UANT &_d 8¢ g A <, Siftaadn, Su—Hved A,
Rorer Reenm &1 9 ey & SRS A TR YH1d H BSIY ST BT QY B & |

ST ENT,

FAEIRT / —
(IRT HAR A1),
afa (fafe) |

[Authoritative English text of this Department Notification No. LLR-E(9)-12/2021-Leg.
Dated 23- 07-2024 as required under Article 348(3) of the Constitution of India].

LAW DEPARTMENT
NOTIFICATION

Shimla-2, the 23rd July, 2024

No. LLR-E(9)-12/2021-Leg.—WHEREAS, Ms. Reetu Devi, Advocate was appointed as
Notary vide Notification No. LLR-E(9)-41/2005-Leg. dated 13-09-2017 and authorized to practice
as such within the territorial limits of Sub-Division Theog of District Shimla and her name was
entered at serial No. 470 in the Register of Notaries.

AND WHEREAS, President Bar Association Theog, District Shimla has intimated vide letter
dated 13th May, 2024 that Ms. Reetu Devi, Notary, Sub-Division Theog, District Shimla has
expired on 18-12-2018.

NoOWw, THEREFORE, the Governor, Himachal Pradesh in exercise of the powers conferred by
section 10 of the Notaries Act, 1952 and rule 13(13) of the Notaries Rules, 1956, order the removal
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of the name of Ms. Reetu Devi, Notary, Sub-Division Theog of District Shimla from the Register
of Notaries with immediate effect.

By order,
Sd/-

(SHARAD KUMAR LAGWAL),
LR-cum- Secretary (Law).

A g AT
(AT B o)

RMeT—2, 26 SIS, 2024

AT SUSI—NT—T.(3)—1 /2023 —ZHMad USS & (AUTS, HRA & WAL & A0
187 & WU (3) §RT Ua< WAMKIAT &I TANT PR U, ARG H&: 13—2 / 71—SN.QSl. ARG
27 WTd, 1974 RT ARG AR AUz, BArae yasr H 27 3id, 1974 BT YBIRG ol [BHME
<Y e 99 AmeRue Rawciic s dreler 3iTh Afdw) wedl, 1974 BT AR AT B
% fore f=faRaa faaw 9 €, srerfa—

1. dffg 9m QiR | (1) 39 fEl @1 dferd 9 < RAmEd uewr Qe a9 SseRue

IR | RFecHe Tue drervr 3Nh Afdd) JWHeHE Hedl, 2024 & |
@ ¥ 9 I E-—oic) ¥ UPHRH @ dRE 9 Udad
B |
2. Vs UgA @ | < BEEE U R 991 dmcRuc (FecHe T08 drsierl 3ifh
Hee | AfN) Todl, 1974 ¥ Hore AH0S g H —

(@) HH AT 27 D AHE W G 5 B e SuSHl & I
R fr=feRad <ar Se, srerfa—

“Essential:
(1) Should be Matric Pass from recognized Board of School
Education/ Institution.

(i) Must possess valid driving license for plying of heavy vehicles
in hilly terrain.

(iii))  Should qualify the prescribed driving test under the
supervision of a departmental committee comprising of senior
officer/ nominee of the H.P. Vidhan Sabha and two technical
personnel out of Assistant Engineer (HPPWD-Mechanical
Wing), Works Manager/Motor Mechanic Instructor (Govt.
ITI)/ Foreman of HRTC and Motor Vehicle Inspector.”;
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(@) PHH AT 27 & A W AT 6 D [AEHE SUGR B I
R fr=ferRad <ar e, srerfa—

“(i) By promotion from amongst the grade of Cleaner with 5
years regular service or regular combined with continuous
adhoc service rendered, if any in the grade.

(i) Must possess valid driving license for plying of heavy
vehicles in hilly terrain.

(ii1)) Should qualify the prescribed driving test under the
supervision of a departmental committee comprising of
senior officer/ nominee of the H.P. Vidhan Sabha and two
technical personnel out of Assistant Engineer (HPPWD-
Mechanical Wing), Works Manager/Motor Mechanic
Instructor (Govt. ITI/ Foreman of HRTC and Motor
Vehicle Inspector).”

3T g,
g qid |

[Authoritative english text of this Department Notification No. GAD-PA-A(3)-1/2023, dated
26-07-2024 as required under clause (3) of Article 348 of the Constitution of India].

GENERAL ADMINISTRATION DEPARTMENT
(Parliamentary Affairs Department)

NOTIFICATION
Shimla-171 002, the 26th July, 2024

No. GAD-PA-A(3)-1/2023.—In exercise of the powers conferred by clause (3) of Article
187 of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Speaker
of Himachal Pradesh Vidhan Sabha is pleased to make the following Rules further to amend the
Himachal Pradesh Vidhan Sabha Secretariat (Recruitment and Conditions of Service) Rules, 1974,
notified vide Notification No. 13-2/71-GAD, dated 27t March, 1974, and published in Rajpatra,
Himachal Pradesh, dated 27th April, 1974, namely:—

1. Short title and | (1) These rules may be called the Himachal Pradesh Vidhan Sabha
commencement Secretariat (Recruitment and Conditions of Service)
Amendment Rules, 2024.
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(2) These rules shall come into force from the date of publication
in the Rajpatra (e-Gazette) Himachal Pradesh.

2. Amendment of
SECOND SCHEDULE

In the SECOND SCHEDULE appended to the Himachal Pradesh
Vidhan Sabha Secretariat (Recruitment and Conditions of Service)
Rules, 1974 —

For the existing provisions in Column Number 5 against Serial
Number 27, the following shall be substituted, namely:-—

“Essential:
(1) Should be Matric Pass from recognized Board of School
Education/ Institution.

(1)) Must possess valid driving license for plying of heavy
vehicles in hilly terrain.

(ii1)) Should qualify the prescribed driving test under the
supervision of a departmental committee comprising of
senior officer/ nominee of the H.P. Vidhan Sabha and two
technical personnel out of Assistant Engineer (HPPWD-
Mechanical Wing), Works Manager/Motor Mechanic
Instructor (Govt. ITI)/ Foreman of HRTC and Motor Vehicle
Inspector.”

(a) For the existing provisions of Column Number 6 against
Serial Number 27, the following shall be substituted,
namely:—

“(1) By promotion from amongst the grade of Cleaner with 5
years regular service or regular combined with
continuous adhoc service rendered, if any in the grade.

(1)) Must possess valid driving license for plying of heavy
vehicles in hilly terrain.

(iii)) Should qualify the prescribed driving test under the
supervision of a departmental committee comprising of
senior officer/ nominee of the H.P. Vidhan Sabha and
two technical personnel out of Assistant Engineer
(HPPWD-Mechanical Wing), Works Manager/Motor
Mechanic Instructor (Govt. ITI/ Foreman of HRTC and
Motor Vehicle Inspector).”

By Order

Chief Secretary.
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g 3rgTerd S H YBTY, BRIGN] SUSIEGN, dedld AEvER,
Rrem RRER (RRowo)

e AT &7 e, Al e AR, [Sen RRAR (fRovo) |

ERIk

SATH ST1dT

SWIFd W93 e g1 31 TRe, Faril Jgdd AR, e RRAR (fRodo) =
FI gRT 13(3) STH Qd Hg USHHROT AT, 1969 & A= UJd B RY [haT © b
IS T W B 7gg [ 05-06—2012 & O I vARE ARRER & Rére H§ a6 T80
PRAAT AT & o1 TR ord <51 e @reed © |

31d: FAAEIRYT Pl $9 $eIeR §RT giud fhar Srar © 6 59 9wy 4 afe e afad
B IOR IT UARIST 8 AT 98 @I 3faT 370+ Ui gRT AT 31—07—2024 9 Y& 9 3f&Terd
SURYT AR T Y, IRA aFR W Bl g Ay 3 g6 T & 3ee IR w3
SIRIT |

31ST &1 18—06—2024 BT X BXIER g HIBR IaTeld A SINI §aTT |

AR | EEIETRT / —
HTIIBNT USRI,

ArevR, e RRER (Rovo) |

§ ISTerd 2 IH YBTel, PRGN TUSIDhr, dedld AIBvER,
Rt RRAER (RRowo)

Y YF 471 JMois g, Mari dgdia AR, e RRAR ([Rovo) |

ERIE

STH STl

SURIET U3 83 GF 3 orw [48, Mardl dedia AR, e RRAR (fBovo)
T I URT 13(3) ST Td H& USHHROT STIH, 1969 & <A UK PR R a1 7
SHBT g i B o Al 13—09—2010 € O UM UERE AlERER & Rebre H g6l T8
FRATIT T © FORY ureff 319 &S HRam A ¢ |

31d: FAAEIRYT Bl $9 $¥IeR §RT giud fhar Srar © 6 59 9wy 4 afe e aafad
Bl IoR AT TARIST &1 Al 98 93 3feqar i+ ufaf=ifer gRr iy 31—07—2024 & 94 S99 *iQrera #
IURT AR URIT BN, RRA SRR RfT B T [ BT T A & AR ORI IR Y
SR |

31ST a1 18—06—2024 DI WX BXIER g HIBR IaTeld A ST §aTT |

AER | FAEIRT / —
PRIBRT TUSIIBNI,
AERR, e RRER (fRowo) |
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g 3rgTerd A H YBTY, BRIGN] SUSIEGN, dedld AEvER,
Rrem RRER (RRowo)

s fovs qar g3 i Tora Rig, Far S0 =@rsr, dedie AR, e RRER
(fRowo) |

ERIEI

SIMH STd

SWRIFd riF—ua il faves aal ga s Mure R, Faril s =redn, dedia AsvER,
forer RER (fRowo) = &RT 13(3) ST Td Hog Uolihwvl JMfAFFR—A, 1969 & ST<a URgd da
R b € 6 S9e g e i &1 o1 i 23—05—2010 & 59 U™ daRG =reT &
RS 3 &l T8l Hrarr T &, 5 wrell 3@ T5i $HRarn =mEd © |

31T FIHTIRYT B 39 $IATR NI Giad fhar e © 6 59 g | afq fedt aafad
Bl IoR AT TARIST &1 Al 98 93 3fefar i+ ufaf=ifer gRr iy 31—07—2024 & 94 S99 *iQrera #
IURT ATHR D B, TR SR AT a1 BT ST A DI &S B B AR SN B
&1 SIRIT |

31ST 3T 18—06—2024 BT WX FHIER g HIBR IQTAAd H SINI §aTT |

AER | FAEIRT / —
FRIBR TUSIIBNY,
ArERR, e RRER (Rowo) |

g 3rgTerd A H YBTY, HPRIGN] SUSIRIGN, dedld ABNER,
Rrem AR (Rowo)

5 gAY g o Al <u M, Fari oF T $0 <adr, dedid AlRRER, e RiRER
(f2omo) |

ERIE

SATH ST1dT

SWIFd UfA—u5 &1 ggdAF< Y3 @0 & &9 M, el o= S0 <a+r, dgdrd
AR, e RRAR (fRodo) 7 el aRT 13(3) S UG Jg USHdRY AR, 1969 &
I UK R URAT @1 & b IHS! GA 9T MRgIS dl o fafdr 16—07—2008 & o4
UTH GarId ABER & RabTs § &6l ol HRardl AT &, [ ureil 3@ TS $HRarr amEdr ¢ |

3d: WAA™IRYT Pl 9 $¥IER N1 gfud fhar S & 6 59 9wy 4 af fan aafad
Pl IOR AT TARTS &1 Al I8 93 3fAaT U U gRT A 12—08—2024 ¥ 9 9 *AqTera H
SURT AR UK By, TGRT QR HeAT RGN dI oA [ BT T6 A & AR AN IR
o SIRIAT |

31TST &I 12—07—2024 DT WX FWIER g HIBR IJaTeld A ST §aTT |

AER | FARIRT / —
PRIBRT TUSIEIBNI,
AERR, e RRER (fRowo) |
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9 3IQTeld WIS gHEd! fgd Sof), uiger @iy, fSren RRAR (o wo)

B 0 : /2024

3l AT HAR GF I fhe, Al dieel ™, dedial uiael |ied, foem RRAR (f2ovo) |
4

JAH ST-d

A3 SR IRT 13(3) ST Ud H&T USHIBRUT AfRIH, 1969.

%ﬁWWﬂaWW ARl diecsl <Y, dedia uiger |ifgs, e RRAR
(fFowo) &1 Teh e UF PRI IRER oW Ud g/ g fafecdr e, ded & ud
TAUh SV / TSl / dIuvssl / fSeld &9 /2023—12386, &I 06—03—2024 ERT 3Tge
LT U AT TObI, &I AR AT B!, IMUR PHle Aled 9 AT § U 83l & | ForaH
il gRT Ui @1 § 5 S Ui R A Ader AN ¥ @l gog ffr 22-12-2022 B,
forgepT srsirarasr urefl @ o=l @ gog [ &1 sl UM vEd A & 5 ffWel™ H &Sl
TE AT 9 © | o el 319 g5l e e ¢ |

3d: FAEEIRY &l 39 38R gRT gfud fHar Irar € f& 59 IR &0 & 318 90
IR/ YaRIST 8 @5 98 e 14—07—2024 BT UTe: 11.00 §o1 I S Ud fosfy ft e g R
JETAd ol Rerd uiger Afed # rATeIdd AT Ihleldd SIOR 3MTHR SR / VAR GOl BRT bl
2| FuiRa ffY a1 599 @ & @1 omufy U 9 89 @1 §Ra H s HarRr ARl goi
s AY AR, MR PIeel N, dediel uiael difgd, foten RRER (Bowo) & gavor W

AR BrRIATET s § o8 Sie! |

M feTdh 14—06—2024 BT TR SRR T BT AN 3STeld gRT Wl fhar a7 |

AER | SATEIRT / —
ErId aHTEd! fadra soft,
giqer AT, e RRAR (fRowo) |

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Premi Devi w/o Sh. Lal Bahadur, r/o Dudhpokhari-9, Lamjung, Ajirkot, Gorkha,
Nepal currently resinding at Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.)
..Applicant.

Versus

General Public ..Respondent.
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Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Premi Devi w/o Sh. Lal Bahadur, r/o Dudhpokhari-9, Lamjung, Ajirkot,
Gorkha, Nepal currently resinding at Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.) has
moved an application before the undersigned under section 13(3) of Birth & Death Registration
Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavit and
other relevant documents for entering date of birth of her daughter namely Sumitra Devi d/o Sh.
Lal Bahadur and Smt. Premi Devi whose date of birth is 28-09-1996 and her place of birth is at
Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.) but her date of birth could not be entered
in the record of Municipal Corporation Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sumitra Devi d/o Sh. Lal
Bahadur and Smt. Premi Devi may submit their objections in writing or appear in person in this
court on or before 04-08-2024 at 10.00 AM, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 4th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Rajat Thapa s/o Sh. Darshan Thapa, r/o 43-out, Ravidaspura, Subathu Cantt., Tehsil &
Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Rajat Thapa s/o Sh. Darshan Thapa and Smt. Kamla Thapa, r/o 43-out,
Ravidaspura, Subathu Cantt., Tehsil & Distt. Solan (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rules, 2003 alongwith affidavit and other relevant documents for
entering of his date of birth i.e. 29-03-1994 and his place of birth is at r/o 43-out, Ravidaspura,
Subathu Cantt., Tehsil & Distt. Solan (H.P.) but his date of birth could not be entered in the record
of Cantonment Board Subathu, Tehsil & Distt. Solan (H.P.).
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Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Rajat Thapa s/o Sh. Darshan
Thapa and Smt. Kamla Thapa, r/o 43-out, Ravidaspura, Subathu Cantt., Tehsil & Distt. Solan
(H.P.) may submit their objections in writing or appear in person in this court on or before 05-08-
2024 at 10.00 A.Mm,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 5th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Bimla Khatri d/o Sh. Chuppa Lal, r/o Village Kotla, P.O. Sultanpur, Tehsil & Distt.
Solan (H.P.)-173 229 ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Bimla Khatri d/o Sh. Chuppa Lal and Smt. Jhuppi, r/o Village Kotla, P.O.
Sultanpur, Tehsil & Distt. Solan (H.P.)-173 229 has moved an application before the undersigned
under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth &
Death Registration Rules, 2003 alongwith affidavit and other relevant documents for entering of
her date of birth i.e. 10-08-1972 and her place of birth is at Village Kotla, P.O. Sultanpur, Tehsil &
Distt. Solan (H.P.) but her date of birth could not be entered in the record of Gram Panchayat Bohli,
Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Bimla Khatri d/o
Sh. Chuppa Lal and Smt. Jhuppi may submit their objections in writing or appear in person in this
court on or before 05-08-2024 at 10.00 A.Mm, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 5th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).
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In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Premi Devi w/o Sh. Lal Bahadur, r/o Dudhpokhari-9, Lamjung, Ajirkot, Gorkha,
Nepal currently residing at Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.)
..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Premi Devi w/o Sh. Lal Bahadur, r/o Dudhpokhari-9, Lamjung, Ajirkot,
Gorkha, Nepal currently residing at Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.) has
moved an application before the undersigned under section 13(3) of Birth & Death Registration
Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavit and
other relevant documents for entering of birth of her son namely Deepak s/o Sh. Lal Bahadur and
Smt. Premi Devi whose date of birth is 12-10-1998 and his place of birth is at Village Kathar, P.O.
Basal, Tehsil and Distt. Solan (H.P.) but his date of birth could not be entered in the record of
Municipal Corporation Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Deepak s/o Sh. Lal Bahadur
and Smt. Premi Devi may submit their objections in writing or appear in person in this court on or
before 04-08-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of July, 2024.
Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Sadhna d/o Sh. Rajesh Kumar, r/o Gharsi Brahmana (364), Sub-Tehsil Krishangarh,
District Solan (H.P.) presently residing at Sharma Niwas, Near Apex Hospital, Tehsil and Distt.
Solan (H.P.) ..Applicant.

Versus

General Public ..Respondent.



2570 RIST94, fEATe Ueel, 27 JallS, 2024 /05 SITAvT, 1946

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Sadhna d/o Sh. Rajesh Kumar, r/o Gharsi Brahmana (364), Sub-Tehsil
Krishangarh, District Solan (H.P.) presently residing at Sharma Niwas, Near Apex Hospital, Tehsil
and Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavit and other relevant documents for entering of birth of her son namely
Vansh s/o Sh. Dinesh Kumar and Smt. Sadhna whose date of birth is 11-10-2015 and his place of
birth is at Sharma Niwas, Near Apex Hospital, Opposite Dr. J. K. Dubbey, Madhuban Colony,
Tehsil and Distt. Solan (H.P.) but his date of birth could not be entered in the record of Municipal
Corporation Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Vansh s/o Sh. Dinesh Kumar
and Smt. Sadhna may submit their objections in writing or appear in person in this court on or
before 04-08-2024 at 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Premi Devi w/o Sh. Lal Bahadur, r/o Dudhpokhari-9, Lamjung, Ajirkot, Gorkha,
Nepal currently residing at Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.)
..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Premi Devi w/o Sh. Lal Bahadur, r/o Dudhpokhari-9, Lamjung, Ajirkot,
Gorkha, Nepal currently residing at Village Kathar, P.O. Basal, Tehsil and Distt. Solan (H.P.) has
moved an application before the undersigned under section 13(3) of Birth & Death Registration
Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavit and
other relevant documents for entering of birth of her daughter namely Krishna d/o Sh. Lal Bahadur
and Smt. Premi Devi whose date of birth is 12-03-2003 and her place of birth is at Village Kathar,
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P.O. Basal, Tehsil and Distt. Solan (H.P.) but his date of birth could not be entered in the record of
Municipal Corporation Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Krishna d/o Sh. Lal Bahadur
and Smt. Premi Devi may submit their objections in writing or appear in person in this court on or
before 04-08-2024 at 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Pankaj Sharma aged 34 years D.O.B. 19-03-1989 s/o Late Sh. Prakash Chand, r/o
Arhat Bazar, Near Prachin Hanuman Mandir, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Megha Sharma aged 28 years D.O.B. 16-02-1995 d/o Sh. Ashwani Kumar, /o
House No. 79 A, Ward No. 4, Kashmiri Mohalla, Tehsil Kasauli, Distt. Solan (H.P.).

Versus
General Public

Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Pankaj Sharma s/o Late Sh. Prakash Chand, r/o Arhat Bazar, Near Prachin Hanuman
Mandir, Tehsil Kasauli, District Solan (H.P.) (bridegroom) & Ms. Megha Sharma d/o Sh. Ashwani
Kumar, r/o House No. 79 A, Ward No. 4, Kashmiri Mohalla,Tehsil Kasauli, Distt. Solan (H.P.) at
present w/o Sh. Pankaj Sharma s/o Late Sh. Prakash Chand, r/o Arhat Bazar, Near Prachin
Hanuman Mandir, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15
of the Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
03-04-2024 that they solemnized their marriage with each other on 20-10-2023. Before taking
further action in the said application, objections from the general public are invited for the
registration of this marriage. The objections in this regard should reach this court on or before
17-08-2024, failing which the marriage shall be got registered as per the provisions of the law.

Issued on 17-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Lalit Kumar aged 38 years D.O.B. 06-04-1985 s/o Late Sh. Gulab Singh, r/o
Village Kharog, P.O. Kanda, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Poonam Bala aged 43 years D.O.B. 02-08-1980 d/o Sh. Ram Lal, /o House No.
5794, Near Govt. Model School, Maloya, Chandigarh (UT).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Lalit Kumar s/o Late Sh. Gulab Singh, r/o Village Kharog, P.O. Kanda, Tehsil
Kasauli, District Solan (H.P.) (bridegroom) & Ms. Poonam Bala aged 43 years D.O.B. 02-08-1980
d/o Sh. Ram Lal, r/o House No. 5794, Near Govt. Model School, Maloya, Chandigarh (UT) at
present w/o Sh. Lalit Kumar s/o Late Sh. Gulab Singh, r/o Village Kharog, P.O. Kanda, Tehsil
Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage
Act, 1954. The applicants have further declared in their affidavits dated 26-02-2024 that
they solemnized their marriage with each other on 23-12-2022. Before taking further action in the
said application, objections from the general public are invited for the registration of this marriage.
The objections in this regard should reach this court on or before = 17-08-2024, failing which the
marriage shall be got registered as per the provisions of the law.

Issued on 17-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Amar aged 36 years D.O.B. 17-09-1987 s/o Sh. Billu Ram, r/o VPO Sanawar,
Tehsil Kasauli, District Solan (H.P.).

2. Smt. Monika aged 29 years D.O.B. 19-01-1994 d/o Sh. Sushil Kumar, r/o Upper
Mohala, Balmiki Basti, Kalka, District Panchkulla (HR).

Versus
General Public

Notice under section 15 of the Special Marriage Act, 1954.



RS9, f@HTerdl Uael, 27 S[ells, 2024 /05 SIEUI, 1946 2573

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Amar s/o Sh. Billu Ram, r/o VPO Sanawar, Tehsil Kasauli, District Solan (H.P.)
(Bridegroom) & Smt. Monika d/o Sh. Sushil Kumar, r/o Upper Mohala, Balmiki Basti, Kalka,
District Panchkulla (HR) at present w/o Sh. Amar s/o Sh. Billu Ram, r/o VPO Sanawar, Tehsil
Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage
Act, 1954. The applicants have further declared in their affidavits dated 20-06-2023 that they have
solemnized their marriage on 07-12-2012 with each other. Before taking further action in the said
application, objections from the general public are invited for the registration of this marriage. The
objections in this regard should reach to this court on or before 12-08-2024, failing which the
marriage shall be got registered as per the provisions of the law.

Issued on 22-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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CHANGE OF NAME

I, Pareetam s/o Sh. Roshan aged 65 years, r/o 11/9, Carstafan Block 2, Lakkar Bazar,
Shimla (H.P.) declare that I have changed my name from Pitam Singh (Previous Name) to
Pareetam (New Name) all concerned please may notice.

PAREETAM

s/o Sh. Roshan

r/o 11/9, Carstafan Block 2,
Lakkar Bazar, Shimla (H.P.).
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CHANGE OF NAME

I, Nima Devi w/o Ram Singh, r/o Kohoo Uperia (102) Kohu, Ramshahr, District Solan
(H.P.) declare that I have changed my name from Nima Devi (Old Name) to Nirmla Devi (New
Name). All concerned please note.

NIMA DEVI

w/o Ram Singh,

r/o Kohoo Uperia (102) Kohu,
Ramshahr, District Solan (H.P.).

CHANGE OF NAME

I, Susheela Devi aged 49 years, w/o Sh. Rajender Kumar, r/o Village Jholo Ka Jubber,

Tehsil & District Shimla (H.P.) declare that in my Aadhar card my name has been wrongly

mentioned as Sheela instead of Susheela Devi. It may be corrected as Susheela Devi. All concerned
may note please.

SUSHEELA DEVI

w/o Sh. Rajender Kumar,

r/o Village Jholo Ka Jubber,

Tehsil & District Shimla (H.P.).

CHANGE OF NAME

I, Ruchi d/o Sh. Ramanand, r/o Village Mandoli, P.O. Andheri, Tehsil Sangrah, District
Sirmaur (H.P.) declare that my name is wrongly entered as Ruchika in my Aadhar Card No.
7379 7059 3758 instead of my real and correct name Ruchi. All concerned may note.

RUCHI

d/o Sh. Ramanand,

r/o Village Mandoli, P.O. Andheri,
Tehsil Sangrah, District Sirmaur (H.P.).

CHANGE OF NAME

I, Prem Chand Thakur (new name) s/o Late Hari Ram aged about 68 years, r/o Village
Kafrona, P.O. Matal, Tehsil Chopal, District Shimla (H.P.) declare that I have changed my name
from Prem Chand (Previous Name) to Prem Chand Thakur (New Name) and Prem Chand, Prem
Chand Gazta and Prem Chand Thakur pertains to one and the same person. All concerned please
note.

PREM CHAND THAKUR

s/o Late Hari Ram,

r/o Village Kafrona, P.O. Matal,
Tehsil Chopal, District Shimla (H.P.).
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CHANGE OF NAME

I, Binta (New Name) w/o Sh. Baldev Singh, r/o Village and P.O. Kulag, Tehsil Kupvi,
Distt. Shimla (H.P.) -171 217 declare that I have changed my name from Mamta Devi (Previous
Name) to Binta (New Name). All concerned please note.

BINTA

w/o Sh. Baldev Singh,

r/o Village and P.O. Kulag,
Tehsil Kupvi, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Renu Soni w/o Sunil Puri, r/o Village Nakhrer Sauran, P.O. Kuthera, Tehsil & Distt.
Hamirpur (H.P.) declare that I have changed my name from Reena Puri to Renu Soni for all
purposes in future. Please Note.

RENU SONI

w/o Sunil Puri,

r/o0 Village Nakhrer Sauran, P.O. Kuthera,
Tehsil & Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Jasveer Singh Thakur s/o Sh. Ranjit Singh, r/o H.No. 13, Ward No. 3, Partap Nagar,
Hamirpur, Tehsil & Distt. Hamirpur (H.P.) declare that I have changed my name from Jasbir Singh
to Jasveer Singh Thakur. All concerned please note.

JASVEER SINGH THAKUR
s/o Sh. Ranyjit Singh,

r/o H.No. 13, Ward No. 3,
Partap Nagar, Hamirpur,

Tehsil & Distt. Hamirpur (H.P.).
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